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1. s the appeal compétent? \{5

2. (a) Is the application in the prescribed form ? ‘\B

(b) Is the application in paper book form ? \15
(c) Have six complete sets of the application @ ./ésv\; ’f‘u '
been filed ?
3. (a) Is the appeal in time ? \\ﬂ

(b) If not, by how many days it is beyond | —
time ?

(c) Has sufficient case for nof making the
application in time, been filed ?
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5. Is the application accompanied by B.D-/Postal- "\8 % .
Order for Rs. 50/-

6. Has the certified copy/copies of the order-(s) \4\
against which the application is made been 9

filed ?

7. (a a) Have the copies of the documents/relied \‘\8
upon by the applicant and mentioned in ' : (

the apphcatlon been filed ?

(b) Have the documents referred to in (a) \\g |
above duly attested by a Gazetted Officer | )

and. numberd accordingly ?
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CENTRAL AOMINISTRATIVE NERIBUNAL, ALLAHABAD

CIRCUIT BENCH

LUCKNOY

-, 957/88

Itwari . Applicant
versus

Union of India & othars o Regspondents,

il

Hon. Mr.Justice U.C. Srivastava, V.C .
Hon, Mr, A.B.Gorthi, Adm, Member,

(Hon. Mr, Justice U.C. Srivastava, V..)

'

The applicant entered the Railway service on .
3.9.54 as Safaiwala.On .29,2.88 a notiCe was served

on the applicant for retirement, &gainst this order

the applicant to this Tribunal, : :
U
N
2, The date of birth recorded in hig service
book, t&according to hlm,was not correct. He filed ;-

repr2sentation against the same in the year 1987
stating that his date of birth was entered on the

Doy - - Q »
acvice of Railway doctor. He never knwg what was

- his date of birth. The applicant, in support of his 4

cacze, hag filegd the extract of birth ané d@ath-registéf

stating that the same pertaimsvto him and the date .

of birth may be corrected., The applicant also filed

a certificate of Vice_Presideﬁt, Cantonmenfzgéérd ané€

Local Board. The representation of ;he applicant was

rejacted on'the groun& that his date of birth as recorded

in servi e record camnot ke corrected. The Rule 145

of tte Railwa-y EStablishmemt'Manuaﬂhas been referregd
g |
O

L
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which reads as under:

"145.8 Date of birth: BEvery person; on entering

Railway service, shall declaresd his date of birth
which shall rot differ from amy declaration
expressed (SI‘ implied for any public purpose
before entering railway service. In the casge of
literéte staff, the date of birth shall bhe

entered in the record of service in the r ailwmy
servant's owvn hand‘wriging. In the case of
illiterate staff, the'&eclared date of birth

shall be recordéd by a senior Class III railway

servant and Witnessed by another railway servant.

(2) (a) when t he year or year and month of birth

are known be not the exact date, the Ist sx

" July or 16th of that month respectively, shall

be treated as-the date of birth.

(b) when a person entering service is unable

to give.his date of birth but gives his age,

he should be assmued to hawve cohpleted_the
stated age on the date of attestation e.g. if a
person entefs service on Ist January, 1938, ahd
if on that date his age was stated to‘be 18, his

date Of birth should bet aken as Ist January., 1980.

(c) Where the person concerned is unéble to state
his age, it should be.assessed by a Railway Medical
Officer and the age sO assessed entered in his
rz2cord of service in the manner preséribed above,
the railway servant being informed of the age so

recorded and his confirmation oktained therdto.”
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(}l......it shall however, be open to the President
in the case agazetted rallway servant and a
‘ Z
General Manader in the case of a non;gazetted REXVATE

sarvant to cause the date of birth to ke altered;

(1) sevvevcoancenss

(ii) wheré in the case of illiterate staff, the
Henetal Manager is satigsfied that a clerical

error has occured, Or
(iii) wWhere @& satisfactory explanation(which

should ordinarily be submitted within a reasonable

time after joining sérvice) of the circumstances in
which the wrong datc came to be entered is
furnished by the railway servant concerned,

together wibh the statement of amy previous

at tempts made to hae the records amended.”
. B “ b

Mere signing on the record (service record) will not

L ]

make1:heappliCant literate. The applicant had made
a representation and he filed a particular document
which could be said to be a public document. The

respondents shouléd have made enquiry an?%he gpplicant
2

Lo v ‘ ¢
should been associated\viuyt he enquiry and in %= ‘

L
cage of convincing evidence in support of date ofpirth

the.same_might‘hare been corrected,
Accordingly, this spplication is allowed to the
extent tbat the reSpohéents are directed to make an
enquiry and £ind out whetre r the date of birth was
correct and also what was stated by tle applicant is

correct. A decision'iﬁ this behalf shall be taken by

the respondents Within six months. The respondents

will £ix a date for condxr ting ehquiry im the month

i
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BEFORE THE HON'BLE CnN”RAL ADMINISLRATIVE TRIBUNAL

ALLAHABAD BENCH.
?wwo)m Umdsr Lo \qal
Act No,18 of 19867j

BETWEEN

ITWARI son of Pyare Lal,Highly Skilled

Grade II Welder Ticket No,08 Wagon Repair

Shop, K,E.Railway,Wbrkshop,Izzatnagar, -

APPLICANT,

Bareilly.
AND
The Uhldh of Indla through
e :
Secretary to Ministry of the Railuays,

Rail Bhawan, Central Secrotariate,

New Delhi.

2o General Nanager,NorthuEastern Railway,
_Gorakhpur.

3 Chief Personnel Officer, N.E. Rallway,
Gorakhpur. | |

4e Deputy Chief Wbrkshop Manager,N E.Railway,
Wbrkshop, Izzatnagar, Barellly.

5 ]

Doy o) Meshamical W*WL"") : . [RESPONDENIS,
Kavnic, Vipydinoger baveilly. |

1]
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DFTAILS OF APPLICATION :

I.PARTICULARS‘OF ﬁPPLICANT;

W e
(ii) Fathg?'snamei

(iii) ﬁge of
. applicatt

| office -
(vd Office Addresss
4 .' (vi) Address for :

Lo T ,Service of
} notlceo.

| (iv) Designation and
: . - ~particulars of

ITWARI
Shri Pyare Lal

Abqut 51 yearg(dgte of birth

 being : 28.2.1937)

‘Highly skilled Grade II W?lder,
Wagon Repair Shop, N.E.Railvay,

Wbrkshon,lzzatnagar, Barelllyo

Ttwari,Ticket No. 08

nghly skil}ed grade II

Wéldep_wagon Repair Sﬁép, )
'ﬁ.E;Raiiway, Wbrkshoﬁ,Izzatnagar,
Barellly. - |

Itwari Hou se No.36

Harijan Colony,Madho Bari,
Nai Bastl,

Barellly-

2,PARTICULARD OF THE RESPONDENT s

| (i)  Name of the @
i . reapOQQent

(1) Unzon of India thwough
© Secretary,to the Ministry
of Rallways,Néw Delhi.

(2) General Managew,N L.Railway,

Gorakhnur.

-~
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(3) Chief Personnel Officer,'
- N,E;Railway,

Gorakhpur.

(4) Deputy Chief Workshop Manager,
o N;E.Rgilway,WBTKShop,
Izzatnagary -

_ 'Bareilly. ‘ .
(/\,S) M""\"z UWJD WMetho e S 8%; U Q?QO)

_ ‘ k““""f“"/i%”r oo, Bad
3.PARTICULARS OF ORDER

CHALLENGED ”’f: (1}.‘ Order dated 29;u;1é88

o ‘ (Annexure No.l)glving notice of
retirement on superannuatlon on
31. 8.88!;% opposite party No, 5’
(2) Order No.E)PC/Ticket 8
(WRS II) dated 1.1.1988 of Deputy
aﬁiéf'WGTkShOp Manager,uﬁ.E;
Rai}wai,Wbrkshqp, Izzatnaggf,
Ba?eillykOppqsite_party_Nb;;,
(Annexure No.2) rejecting appli-
éént's represeatation that his
date'Of birth is 28;2;l9é7vand hg;
hence date of superannuation

should be 28.2.1985,

4.JURIDDICTION

The apnllcant declares that the subject matter of the

- .ordery against which he wants redressal is within the .

jurisdiction of this Tribunals



5 LIMITATION :

The applicant further declares that the apolication

is W1tnin the limitatlon prescribed in Seetion 21 of.

Administrative 1ribunal Act,1985¢

6;FACTSWOF'THE-CASE2

The factawof‘the case are give'below.; | )

ﬁ (a) That the applicant was appointed on 5'9-1554 as
} - ' SAFAT WALAf in Groyp D by the order of the
'j | | i “ then 'Wbrk;Manage“ N E, Railway Wbrkshop,lzzat-
i ? hagar, Bareilly, o

(b)

That the applicant is altogether illite“ate and.

cadt ‘read or wplte except make his 31gnature in
; Hindl.
]

(e) That at that time of joiniag this service the
L | applicant Was about 17 years old as his parents
¥

b

|

had told him fhe applicant'

S parents have now
. died long ago.
i .

(a) That when the appllcant entered into ‘serviee he

was not enqulred about hls date of Bi th The then
clerk concerned of the said wbrkshop asked the

applicant to nut some signatures On same papers

~+ ... .which the s5aid eclerk told to be the initiation of
] :
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(g)

service records and the anplicant in hls simpllcity
put those 31gnatures as desmred in his presence, The
dlelCaQt was not at all told the contents of those

documents and no offlcer was present at that time;

That the applicant was never asked JAf he could'discloée

his age or date of blrth or give the proof of his date
of birth,No officer ever interrogated him in this reva:
rd, Even the doctor who conducted his- medlcal examinge

tlon at the time of his joiaing the gerviee under Rule

142 of the Rallway Establishment Code did not enquire

the apbllcant' date of birth from hlm.

That the applicant wa§ never shown h;s serv;ce béék
or the record of his date of blrth therein and he hag
never know1ngly authenulcated 1t It is contrary to
Rule 1942 G-l of the Rallway General Code as ammended

under Rallway Board's 1etter No. ECG-GSLFl + 64 dated

'l/ ' o .
19.9.1968_wlop: ed-aty S WOV
C—W"HUW «N\q’j (—M“‘cﬂ\ W\:vfw’to 0\‘3& Woy 92,\/‘_’ ok,,—)u Jl; \"WW"
hah . W b W Sevde Foopal .

has

""“V\"'
That the appllcant in March 1988/been served by the
_ A

opposite oarty no.5, thb notlce Annexure No,l that he

is g01ng.to retire on 31.8.1988 and he should get his

pension papers prepared,



o

(h)

(1)

e e

That this notice Annexure No,1 is illegal and

based on illegally collected information.

That the applicant has come to know that thet it is
based on the solitary opinion of some Railway doctor.
It has not been sunoorted by any other proof of date
ef birth as per exunple municipal hirth certificate,
the baptismal certificate, applicant's affiaavit etd
In these da&s under Railway Establishment Code Rule
145 (2)(0)- RI it was prOVided that when a person
was unable'to state his age it was to be a ssessed by
a Railway Medical Ofiicer 3ut this rule has now been

withdrawn by the Railway Boards Circular Number

| E(NG) 1170 BR T of 3 12.1971( NeReS. N,ssil) belng

an unreasonable one and several orders have been

‘issued by the Railway Board to correct such wrong

records, Special consideration has been ordered to
be made ih the cases if illiterate persons and as
the order of the Railway Board letter Wo, E.(N )/
11/78/BR/dated 25, 10 1978tAnnexure NO.B) a1so

1nd1cates there is no time limit for representation$

regarding alterations of date of birth by group ‘D'
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(k)

W

ﬁlliterate staff and they can be con31dered any time,
R - _.gﬁ* ! .
The Ra11Wey Board in 1tsiletter o, P(NG)11/78/BR/12

ated 25, 10 1,978(L.R.s N, 7835)hd3 also ordered that th
last date flxed for making orders regaxdlng alteration

of date bf blrth does not apply to representatlonxof

1lllterate staff

That the nallway Board by the letter No. 3(NG)/I/81

/BE/I or 29 1.1981 has ordered thdt where g person is

unable to state hlS age at the time of appointment the
case 116 be dec1dea by the committee of three
officers including ldoctor qnd this assessment of age

should be based on all the facts ava 1lqble rather than

) Ke _
pla01ng rellance merely on the report odeoctor member,

b v o
That on-the receipt of | re¥ices-CR ¥ Vbhaneriime
W by v Oy 1989 (vs‘«ndﬁw», Fow by Wie vake s, %J\{KM% A.z\m;m
the petltloner made the representation Annexure No,4

.datea 24.12 1987 to opp031te narty no.4 which has been

reJected by the order dated l.1l. 1988 Annexure No,2 by

Be W, e
hlmAhede another representatlon to the General Hangger

(P) I, B.Railway,Gorakhpur Annexure KO.S on 7.1.1988 and

1t hd° also been rejected on 190 ".1988(vide Annexure-6),

o e
F o,

That the applicant was the eldest issue ef-his—parents
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EF o

(S

(m)

(n)

o)

kas born at House No.807 Sadar Bazar,Barexlly falllng

under the JU“lSdictiOH of Cantonment Board Barellly.

Only two other male issues were born to his parents.The
, D

1ast one has died dnd the other one is BlPDalAlS alive,

He is employed as a Head Clerk in Sleeper Creostlng

</

: Plant NoE, Rallway Collectorgana and is everal years

youﬁger to the app11C¢nt Hls date of birth is 1, 1.1949.

.

That the appllcant has now obtained his birth certifi-
cate Annexure No.? from the Cantonment Bodrd'Bareilly
which “hOWQ th;u he was born on 28.2.1037 and thls I%ct
is cbrréb;réted by the inférmatioﬁ received by the

petitioner from his parents also/who have died:

That Shri Kadhey Ram,Member, Cahtonment Board,Bareilly

and Subedar Balwant singh Vice Preéident,Cantonment

Board Barellly have also certified that the petltloner

is the gon of Shri Pyarelal. The sgid Shri Khadhey Ram
on 9 12, 1987 and the local M.L.A.Shri I ?aflq Ahmsd on
13.12.1087 have alvo certlfled that th#betltioner

Itwari was born on 28, 2.1937 (Annexure No, 87
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o’

(o)

“r

Hae opp031te

parties are 1n31sting upon thdt the. age of appllcant
which has beenArecorded on the assessment: by the

Rallway Doctor whe
N e

ﬁbw»a conflrmatlon of 1t}h§ﬁ¢b@6ﬂ obtalned from the

7&he appllcant entered into service

petltloner and he was not ‘informed at that time of

thls mode of assessment of date of blrth It hda not

been recorded in the appllcant'e service Reco rd aceor-

dlng to the prDV1010nS of Rule 145 of the Rallway

bstabllshmeﬂt Code whlch in 1971 stood as follows-a

® 145, Date of blrth

(1) Everj persen,en enterlng
Rallway serv1ce, shell declare his date of blrth -
which ghall not dlffer frem an& decleretien expre;
seed 5* 1mp1ied fer any publlc purpose befere ente
ring relieej serv1ce-In the c;se éf iiferefe
etaff, the date of birth shall be entered in t he
recoxd of gservice in the rallway eervant's own
h;naﬁrdt;ng; In the case ef 1lliterete staff; the
declared date of birth shall be recorded by a

sen¥or Class-III rqlludy servant and w1tnessed by

anothe1 ra11de servanto
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f(z)(a) When the year or year and month of blrth are knowc be

(b)

,.

(3) The date of blrth as reco:dedln accordance w1th these

not the exact date, the Ist July or 16th of that month,

reopectlvelj, shall be treated as the date of blrth

When a person enteving'service is unable to give his
date of birth but gives his age, he should be assumed
to have completed the stated age on the date of attes-

tatlon e.g. if a person enters service on Ist Januery,

1938, and if on that uqte hl age was stated to be 18,

hls date of birth should be taken as Ist Janudry,lgzo.

Where the person concerned is unable to state hisg age.

it should be assessed by a Rallway Ne01ca1 Officer and

the age SO gsse ed entered in his record of serviee in

the menner prescrlbed ab ove, the railway se¢vcnt being

1nfcrmea of the age SO recordec ahd hls csnflrmation

obtained thereto,

-~

rules shall be held to be blndlng and no alteratlon of . suck

| date shall ordinarlly be permztted subseouently.lt Shall

howvever, be open to the Pre51dent in the case g gazetted

~.railway serVdnt, and a Ge ieral Manager in the case of a

non-gazetted rallwgy servant to cause the date.of birth

to be alterede-
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2

(1) Where in his opinion it had been falsely stated by

the railway gservant to obtain an advantage otherwis
1nadm1331ble, provided that such alteratlon vhall
not result in the railway servant being retained in

service longer than if the alteration had not been

made, or

(il) vhere, in the case of 1lliterate staff, the General

Manager is Satlsfled that a clgrical error has

occurred, or

(i1i) where a satisfactory explanation ( which should

e \ - - - . - .- )
ordinarily be submitted;within a reasonable'time

after 301n;ng serV1ce) of the C1rcumstances in

Wthh the wrong ddt came to be entered is furnishe

-d by the railway sevvant concerned, together with

the statement of any preV1ous attempts made to have

the records amMended.““

WW) %e,sgw‘_,..)f

' A ¥
(p) Thutliﬁ is 111ega%k1rstly because the Railwdy Doctor s

opihion could not have been relied upon unless the
appllcant was unable to declare his age or date of blrth
and conflrm 1t with documentary evidence or afflddv1t &

secondly because this procedure was unreasonable defective
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un301ent1 fie 'and the Rallway Board too withdrew it away
in 1981 and ammended Rule 145 of the Rallway uStdbllSh-

: ment Code and gage Opnortunlty to all the effected per_

gons to get thelr ages corrected.

(q) That the owinlon of the Rai lway Doctor regardlng the

S~ '
adses"ment of the an)llcant‘s age if aa&y was not based 0=

1 on any rellable scientific data.
} (r) That the appllcant belng an 111iterate person is entltled
3 to make his fepresentatlon regardlngczorrectlon of date
L of blrth even after 31,7 1973.
] (s) That the appllcant did not come to know EEASESCchis
> i ‘ B Pﬁw"« Shhombey /0 hiteny (007 Tiphprain
(e | ;

‘ date cof birth was wrongly recorded in his service records

(i.e. Card 'A}) and since then he is making repeated

efforts to get it corrected,but’ the opposite parties arve
. . . . Wb - '4‘ . . - .
insisting uppnjaa {1legally recorded, date of birth in

! his service record}

; (t) That this conduct of the Opp051te partlee not -only

; : v1olates the service ruleg but also Artlcles 14 & 16 of

the Constltutlon of India and will brlng about1:he

petitioner s'retirement on superannuatlon 7 years before
the due date. '
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_72‘.', DETAILS OF REIVIEDIE EXBAUSTED :

That the appllcant aeclares that he’kas availea
all the remedies avallable to hlm under the relevant

service rules, etec, as mentioned in para 6(k) above.

—

8~ MATTER NOT PREVIOUSLY PENDING

The appllcant further declarev that he haé not

\;.‘.

prev1ougly filed any appllcatioh,writ petltloﬂ or
sult regavding the matter 1n:@snect of Which thls
appllcdhb,has been made, before any court of law or

any other authority or any other Bench of the

. Tribunal/aad nor any such application,writ petition

- or suit is pending before any of them,

O~ RELIEFS SOUGHT s

In v1ew of the facts mentloned in para 6 above the

applicant prays for the foJlow1ng reliefs t-

(a)

The uppllcant‘s d%te of blrth in hlé service
record be ordered to-be*recorded as 28,2, 1987‘%f
_tafter deletlng the ex1st1ng date of birth
}(i ee 1% 19o0) and the appllcant be declared tc

attain age of retlrement on Superananthn on.

. . . . d
completlng 58 years of age on 28.4.1995 an

S




St 4 ie
ntitieo to servé¢¢ with full salary,increments
end elloWances ete, till then.
(b)Such other relief ae the Hon ble Trlbunal deems just
| eno proper . | - !

(c)Costs of these proceedings.,

10, INTERIM O?DbR

| "~ restrained
The opp051te parties-respondents ﬁeﬁ xeﬁﬁ%ﬁﬁﬁaﬁgxgaﬁx(

from retlrlng the aopllcant prior to 28 2 1995 on supei
arnuatlon and withholqﬁhls pay etc from 1.9.1888 tlll
then, They may also has ordered to pay hlS sala*y ete.as

suc lusual till 28. z.lQQSas if he is not retired on

1.9.1988.

11, THE HON'BLE Triounal mdy contget the appllcants'e coun
sel on hls following address if heaxlng is neededs-

" Parmatma SwarOOp
~ Advoecate

18/179 . Indira Navar Extension
Lucknow,™

*»

12, PARTICULARS OF POSTAL ORDER
+. Nomber of ?oetel ox»'d'ei'si é DB 067857 A

| o § -

2. Name of Issuing Post offlce. 4£3K38%k““3 ‘Li%”s R

3. Date of 1ssue of Postal order. g? _E
hﬂbkm
4, Post office at which paYable : ?cttie&k*ua °x:
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13, LIST OF ENCLOSURES ¢
1. AEy-eadis it o Yonsey Banin ap pa .

3:’; Pafyl-pt ey

l_&%&w% |

Dated A )
. Sy t
Place  Lincluns ( Slgnature of _ppl:.can .

VERIFICA ION

. I, Itwam son of Pyarée Lal age. years working as nghly

Skilled Grade. II Weldef Ticket ¥o,08 in the office of
Wagon Repair Shop,N,E.Railway Workshop,Izzatnagar,B_arel-
Ily resident of Ho‘use.Tlo.aa,H_afijan,CQlotiy,Madho Bari,
Nai Basti,Bareilly do herebyerify that the contents of
paras mn‘,H} 6,14 ¥ are true b ny personal knowledge and
parasmq, are"’fi’e“ﬁg‘@‘ed to be true on legal advice and

that I have no’c suppressed any materlal fact,

' Da’ced 7 A;a_.dy;ﬁ/1988 (Signature of Applicant)

Place ¢ Luoc,pns.
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2 \*;,f"\‘Co,y of mulwa?v Board's latter. Ha.,;i,d JLL/78/ *R/‘l dated 6.3, 107u
- w..»addX'GQSed. to the- u(—!ﬂﬁ.f‘&; M'—mat,ors FRRY Indian Railway® and othora.

ettt Sabin Hequesksit t‘ﬂr.elzﬂrdu .84 dal Lgof pipth.w . ; ';
i PO% "’*Rafc rence Mouistry of Rallways let ter “of even nunher dated .1
& ;”&5,..10;1“‘}23 followed hy 1!.6 dindi version vide lebter dated 15,1, 1‘ 19
"‘"It hag tean re >re~mnte cortain/Rallweys that original letted. N |
¥vdated«25.10. 1‘/,"3 h.'s rkcvt seen received -by them.The same ap)eara boo. W
#-inave been lost in trans it.A cooy of lotter of eVen nuuber; datad .’--
' \;25.19. 593 15 acedrdingly sent.ﬁerwwh‘ '

v-nn ' “

. ;, x "‘0"‘*;"'.-—,‘-.0.,_'—.a' “"‘”"0"0“' . "c"-‘g'. ..‘-.0' o‘c"c"‘.”o‘n . -
.\,4 ,15’,. Copy- c. Ministry of,m)lwys 1ett\,r N‘) y.( M,) [1/743/;‘}{/12 dated ' _
;\ét!fey ‘n"d 2) (3 10 1C'7 ._‘ 1. B ‘-v—- —— * . \ . E
b 'E‘«’;u-} f_,,,,.‘, _"_:‘____‘__ e W "o N _— ).:.”’“"
N» tf’ Out)‘ HQSIBG tlib rJPﬁ_&lteI‘dtﬂQn (‘; dayc Oj hi w 5 . ‘;' 5 ;.

LY -’?'.."'

A ""om Jaints are Ireru<=ntly receivad that uhen eleas IV ataft

i represem, that their dates of birth bave bech wronsls enberea into»

..., . 3ervice records by- clerical staff, the’ r(;re»rntatwv)v are nab

% < eptortainaed ty the Rallway adumi‘ tratlons un tore plea tiah b LeX. o
‘ﬁnv of Board's létter No. I«.H‘u)ll 707 3741 dacved WAVINPR o - Y the

P t - ¥ - i .
‘gij‘z;‘ iYagt datp fOr ’m?ing suel repxuftent.at:mu g owas 31.7.7273 .:.'i:; Dxu'.':,:'
%" ,_o. diseub. Soin azarats P N....mepblnw,,m the AIRE on 10/ 17,5008 7
: \man th full(‘.,m.r rinubos were *'«n'.)l“«;\ézcl : o L

';’3,'»9\*"- ﬁ”‘i., -;Tte“a_;j,c»n of datel of birl n. a ST

ERA ,r?"j l.:" y ¢

, SUIG wn exlalnod that tredecls.on taien in !u/? affected only
requeytc fCr alteration of datc\ of pirth fron literate staft.a, fOT -
}Ilitez‘xw .:IJ.:L,_ ciie pule bt slwdys *)u:e" tat uare Loulr wh ¢
eLh 1o Lden ine orrec iy -f,w,!-n.':ﬂ‘. they coula be congeded. by was
'e‘reen Lhat M w ,r! :«::mi.‘.m WOl e 4s *uwd tnat regresentatisng 12
§« a.“torn*‘ ag ap date of wivin oo illite rate Olasg IV could te /s
i R _- . - ) & ..J“i,.‘_‘ N |v~ ',. H
- AN ‘13‘ G“th?tt} \PC\« 4 nl L(l.ful.: Cany Ladald oo bicdw U A‘ul‘ _..‘-: .“'..:-.Qawfi p coon? ":zlg '
ERAETNGE DL R A B ' R
o 1: "*.‘ w7 rm:-"-.z the anuve Lo Witk he ¢loze tazd Lhn lcx L date “3.*;., i D
.t ) .
w5 5 ém"& et Subes RCoe ;»\3!"1'L°Lw.¥l4 Fpom Llliterste & staLLop e bhia X
¢ r'ue m } -fgl« afs Brov L.ud Pom aoprrastiINg WEin g made i“&“’,:f»’ﬁwm o
R “'r’za e ae uz.“.‘;!:/ "Qf:"a bisah all re "n'"“tzﬁf.ﬂ“‘titJOl'\“ £x~ N!lljt‘a"‘:’-«s
&taf*’ couudd pg Geas oWkl o volhe b -«-J.JLS. : gt . o
S :* ' pingy werfsiunJ wi Lf’.'wh. o _‘ N ";
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o Tbo"fby Chlef JWorkehpp Mavasut ()
Y —.'Kn!“an'/}“zatlnap»mc .
' ‘ foppag gtepd) VIO EAE Shogoe L)

Ste,
g rp e aLORE cacording of ry «ild of bivel
4y ‘f.‘?‘il’__i‘l}rll'\’iou G arig
A

- &5 .. Clw Csspsot I bog tm stuta that T have bhasn daeply
shooked tc luen thut J oum poing to he &d rired on 31.8.1988 on
attaininpg tho 2720 of 55 youars s pef of flae ordet®e

Yo thie seanastion, I hag to pointecut that my date of bicth
as entersd In oy s BV ide ol ords A e A8 Yoy inve eald basas on the age
apspasad Ly tlho deiludy 00 o at tho time of ury ficst medic ol axominat
ione Tha wipw auseasad ny Bhe wly.2octal fu prosumptive and i® nat based
ot ony dpcusantacy oveol

In supponvt of wy abpwe gtatamnt, T bag €0 svbmit & FPhotos staf
copy of tlLu Ca¥ pifscate ds9tod Dy Yidw Pronidsat sontomente Spasd
Narailly and Ceetifjed by Sd dag g dhmod .t le Nuredlly showing &y
date of birtign BR,02,497 an teoordad 1k the recotds of coutimupt
Bpord Dacolllye ) o _

Tt ndy bao wtated bowe that ny daty pf bivth as rgopoidad in the
birth Regiatar of Contomant Do ad, Daro ity is authantic snd gonuine
and 18 wchiallangaio . _

T am an Llliterate palson i nevet befove I w2d aidvingd of tha
date of bicth coaoeded tua wmy s8RVise recarda, Dad it besn dond aaglion,
¥ would hinve owefainly aubilttod awy pgotast poninst Cha sdwe bhosed gh
the afgrasild aunthsatic documeats . T msy bmphbaise papre thiut siogce
wy appoin’ unt o the wailway, I have awval giveu ony des Lavetion
gaparudug y data rf BNt ot T wdwy evalk imbad to ds so by the
Kaflyoy 2duindstration whiah was necossaty e fore teuptding my dale of
bivth as pud Oilule ‘ ,

Y oin oanltu BOle o ha ok ty G Qum apulddoat that in Casa of my
madigal ax adaanion Al plasen by twy o g ot Lo aspenSed mnikos tham
my fHetual x leda dheut 51 yuara,

1 s b pooR man be Longing o Golindulad Custe Communlty sod wmy
pfe. mtuss gy tirg mend SeVan yahed garlisr will caetainly L1t v

hard ond =ay gatasd Giba At ab Le herdship: Lo @

TE g5, Looredcie, Tunbub tod that wy ofaes WAy windly be
examined - Tho Light of the £oC o paviatad aa abeve i the authwutio

. documentaly aVitenos prodused Dy 50 and maceseacy gordat tiol nf wuy

S date of hictlh o whlshy fiae wenigly haen raantdad ia my ssrviae ragoids
may be mode 1 o ardange with my date of bicth showa ia tiry 9no losod
cartifica 1u .

. ’ TL dualcdng you,

it

i

Youils faithf ully,

( ITWART C

pated 2¥e ;e 1980 ( .S, WSLLGR GRAs=iT,
o ' ’(’ ZQ . l./:‘il:)goa ..{'\'.RQSI' /.:,:‘::3
O)J@)‘ \ (L\'(u ‘ Izatudgn e - :
/ }M@
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. < . / .’/J /"“’ - .
C SN T e
To / ,,..»"“‘/ ) .
: A
The General Managed () [
N o eftallway __ ' ,

Qg;_!l_' ok h@tm - ; ‘

( Theouph POt Gpanne Ll

sie,

Srbhge WPORR gnocrding of oy date of bieth
Ao _my servios Had ords .

Gufpem My 20 prdas.-;m.t:&m‘it'iq:ﬂm Jutnd ol ,12.87 aad Y _L:T“{”
Ay veply to tMe wawn givea to we vigePiTwWa

wirhk_tettar No 2 78 /g8 /HERBEID L0 1 Q0. 598G

ll!.ﬂl«
- . o Cop

while ane losing z‘?ﬂ my aftore gaid xe pvuﬁiwuttzkt.tmn and
a reply there to rooulve 4 from Lyl hief JHorkshop Managa ¥ { ¥)
) N & JRai way/ tpatnogar {(3) vide hiw LetteuvNo S/PO/TB JUWRS~LL
. pated.0..01:88 I heg to submil sy protes ¢ ue undgp Agalns t the
otdets 1;sﬂl38§d o ny #epve ggntuiiun oY 0 o kind oonsids ration
and favourable prdeen ploldsags

Tha peoundse nf my lpx!m:mn ¢ Arae ,gﬁ.vmn am ondels»

l‘.nl.‘-"“. 1 W - g Om 99 8 WA il - M“l.t.ll’"lli Uy s WD 1 “Dﬂ“’l'.“ﬂ A W AW O
. 1) That the egaspna fot pohee Gcte ptanae of the
bonafide Birth Contificats produssd by me have not best sonveyed

to md.
A2 2y That we jther I had baen aaked not 1 had given any

- deolaraiion pf my Age oF date of birth af the tine of my entey mm
the Railway . . A

3) That my date of bleth &8 antered in _iuy Goevice Reaords '

48 basad on the agd agsaseed by tha X Lhwity Lostoe at the tims of
my fivet madioal e::ﬁ!miu.ﬂtii.oul}: '

Tha 8 agspnssd h'y the Railwdy ‘Doo tor vennot be
taksn U8 more authontin than the date of pirth shown 1m the
pirth metigcate 1asund by C o Lo i $ Doird pareilly s

L) That the Radlwsy adminis teation pangzot produes
any <o umen tary avidendo in suppoit £ theiw af crosadid Ve esione MY
e it -date ol bivth e itian 40 mmy Ok hond weiting aguld valy be the
T \gnidd dco ument 4o ciaprove wy ptatement that my date of biwth
reoorued in the ol f 4o dnl dou s nto 4 wong but BeEaty THwaAs: s e
aever fskad to Wl {ia wmy date of birth in oy own hend wiedd lag singa
my agpooin tmal ¢ to dote o
5} Thai veapising of 1% Awty pf bapth to Wy savvioe
geoords wltho ut oslking me to pt aduna Ay d oo umentaTy evidencs oF
deotagatinn in @ uppee € of oy AR which was negeReacy aa psr

axtent pude s wi? 1tie :ﬁ;ﬂ;fi;, sk ;ﬁ{:& wiplation nd the *ules ¢
N

® Ny
‘ /\WM% ' \;,f‘}\

‘ veatd,, 2/
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) That in terps of 1942 Gel, a8 amd aded unde Tipatdls
jotter o éf (GBI w6 A DE J 19,0,68 , my sevvive bouok should have
boen shcun to mo, boing # purubdhnab Lo etadl , ovVaxy yo ay ancd my
signaturas ob tajned thoreln 4n nken of my having faspeo tad the
serviee ook bul this was naver dona & 1 was thus totally ke p¥
in dark ubout wy date LIX th an vedprded o my garvige Rucoids.

7) That dhio Rallwry Bo v on having notioe ¢ that tbho
procsduxa of Joo pedinmg date of bie £h of oo smployee on tha
solitary opinign of ¢ e Wadlway oo tor wad dafeative nave mod 1t Lad
the sod: prooweduts vide theily le ttar Jpe (NG)1/81/38/1 of 29 o1 081
and hove agow .5id dowd clat i dea isien €9 pavrding recpRding ol
data of bivth ot the tlua of initinl appoliatment of the oandidstes
whp do ot produge Aoy authorntle dovwmnt in suppett of thaiw
dates of birth shoukd ho taken by @ ognmittoe of, 4 Qfficern
inolwdinp a R ailway Looter but the a ative veliabos on the Views
of the Looddr membat of the spmmittes should not be placedy

8) Fhat nit the gitorcmstl foxl qamdxty thr sxnotorips thtdx
That with ¢the idssw of the af gtesaid prdeve of the Railway

vnoardl a Qndi.n.g; the proceduras of gecording tha date of bizth of an
 employos on the basis of assassment of age done by the Railway
Loctox , ¢ages of all those Lallway employass whote age has beon

modt‘da«;z oa tha basis of the aspassment done by tl‘.ﬂ—Rilil‘"ﬁY Doo tors .
dasecrve taviaewe My cose 1@ also spvered by tha abgve grdovs of the
Rajlway ipard, ,

. 9) That @ll tbe aforesaid faots jsad to the conelumion that
neithey wxkd tho extant ordeis of the Loilway Doard regarding rée
oording nf dats of bieih of e Hailuysy ssevent, 4o his Sarvigs NaSord
were rigldly followwd in my oade mpe I was ever asked to proding

- dooumet tary evidande in guppot’ of my date of bimth whick ugis
i recofded on the solitary opinion of the Kailway Decbor s

- PLaLAYER

In view of the asseltains mada abpova , it is pitayed
that my date of bicth as weongly eatoxed in my serfioe reonds mAy g
kindly bae amsndad to 28 o7 A3 shinwd Ll Wy birth Cevtificate whighy"
has bee: defined as (hn authantio dpoument by tho ilailyway Bopaed o
for reocrding of onata date of bieth iv hils saevice teopvdi,

Thanking you,

DA/2 _ Yogure fai t(,lg\f “}: 1y,

T e NN AT
| Aoy
Dated '/ =»01«1288, { TTWARL )
' H8, 4o lder Guadea Il
T/Nga08 Wogan ba pale Shoyp=IL
J o 5 otedLvay/Hovie hop 1R,

P S Capy 4 Advanss toy Shel A3 'Iz¥§???11‘1{3"l:£1| Gap nc q»(N‘G:‘ﬁ N ol .?l'(ﬂi!l.wﬂy/
. Goraxhpur fou bie kind pesunidl ,He “ims requested kindly to look intn
my oase sympitbetig-l Wyt SaTa e kopm Lide piu iw hwse wiEdhn ¥ shall
/suf fer ou accouat ol wy prenmatule o Livement by about 7 yenrs,
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ANNEXURE lo.8

PN " frare: 187 we¥ SroTe
YrEe d=erTiee arg et e
qeet e

Thls is to certlfy that Sri Itwarl s/o

~ 8ri Payarey Lal r/o 807 oadar Bazar,barellly Cantt is

well known to me and permaneﬁt reoldgnt of said house.

This is also certified that oh Ttwari is the “eal
son of Sh dearey Lal and born on 28,? 37 as per records

of Cantonment Board.

sd Kareram

9.12.87 ‘ Certlfled
] ‘ ‘ - et v ‘ - sd )
 Kareram / 13.12,87
~ Member . RAFIQ AHN&D
C ntonment Bo rd CRAFTSAN -
anreill,f B H.L. 4,CONG,, (I)
. BAREILLY

- It is certified that

Payarey Lal had ser~ -
vieced in Jat Center his
real son is Sri Itwari.

sde -

Sub,Balwant singh(Retd.)
Vice Pregident
CANTOKNEPL BOARD BARLILEY

=l



M VAKALATNAM

Before

In thc Court of CQ/Y\X:("?\K/ RS Sr?Ya\X:w‘e_,

Y
N
Railway Advocate. LV\&MW e to appear, act apply and prosecute the above des-
cribed Writ/Civil Revision/Case/Suit/Apphpalon/Appcal on my/our behalf, to file and take back documents,
to accept processes of the Court, to deposit. moneys and generally to represent myselffourselves in the above
proceeding and to do all things incidental to such appeartng, acting, applying, pleading and prosecuting for
myselffourselves. - .
I/We  hereby agree to ratify all acts done by the aforesaid Shri... Vv, 1o Te '
e Railway Advocate, ..., L N TANTINY
........................... e in pursﬁancc cof this authority, . -
"IN WITNESS WHERE OF these preseats are duly exccuted by mefus this, . QX?J/ ............ -
: ¢

-

........................

..................................
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In the Central Adminstrative Tribunal Allshabad

Cirouit Benech Lucknow :

0.A Wo. 957 of 1988

Itwari

essoe | Appli Oant
Versus | |
The Union of India and others Respondents.

Reply on behalf of the Respondents:

Para 1 (i) Heeds no

(ii)

1 (iii) Not sduitted, The date of birth as shown.in

revly.

the gervice regord is 1-9-1950: '

(iv) Needs mno
" (v)' Needs no
(ﬁ.) Needs uo

Para 2: " Needs no
Para 3:(i) Issue of

Annexurs

3 (ii) 1Issue of

.reply. . | ' o ~
raply. ‘

reviy.

reply.

w

order davted 2.,3,138 as contained in

1 to the petition is unot de?:ed. e

order No. E/PC/TTicket 8(* ' II) dated

......

1.1.1988by Deputy Chief Workshop Managed(North |

Eastern Railwasy Workshop/Izatnagar is npt

denied, Rest is deniwed. The date of bir’th

is correctly recorded as 1.9.1930 in the

Service Record of the applicant. —

Para 4: Needs no

'Yp
d’:\\ A“
-(1\
J?z /;\ AL

reply.



- 2 - |
|

i

o

Para 5: Denied. The applioant is barred by tiwme as well

¥
as by laches. N 3

v Para 6£a) Needs no reply. " |
Para 6(b) Denied. The applicant was literate st the time.-
| of his abpointuent, as he had put his signature

in the service record, b

Para 6(c) Demied. It is subuitted that the date of birth
~@as recorded in 'the Service Record was 1.9._..2’:(_)3 |

As sud his age on the date of appbintment. was

)l 24 years, It im submitted that no candidate
could ba employed at the afe of 17 Years.
Para 6(d) Denied. It is aubmtted that the enmzmbant R
| | @nployes only puts his thumb impression/aignature\
after the record is filled up and vritnesaaﬂ. .,«;Am;_
wiich was dome in the case of the applicant by |
Shri A Gani Head Clerk. After the signatures . .- I
?: was made by the applieant , the record was duly-

attested by Works Manager /Izatuagar on the same-
date. A photostat copy of the said Service Record
. : is annexed to this reply as Annemire No. Caml

Para. 6(®) Denied. It is submitted that the date of birth ..
is entared after the disclosure by the app_]_.;cgpt, :
The applicant disclosed his date of birth as 1.9,

30 which was duly entered in the Service Regprd

it
subnitted that the applicant was also medically»-w.

o s an 0154w g gt 18 Jl

1L 4 . e,
whILn 4 - YA :\r/

wa«wvm : |

and therseaf ter signed by the applicant, Itis -



P

Para 6(g)

Para 6(h)

Para 6(1)

agras wrigw wPreret /

the seniority 1ist issued from time to time

‘ incl'uding the seniority lists attached as

snnexure to this reply.

Issue of Latter as contained in Annxure No,1 ----
to the application is not denied. Rest is denied.
Denied. The letter contained in Annexure No.1 is.
ﬁerfectly legal @&nd valid. In fact the apblicant
acting on the said letter submitted foru qf 1
application for pensionary benefit on 23,6,'88
as well as an application for commtation of
penéian without uiedi cal ‘examinatidn. In both
these forms the appoicant has shown his date

of birth as 1.9.' 30, Phottostat copy of both

the forws are enclosed to this reply as

Annexure No, Ci= 8 and _GA;_-Q.

Denied, The .date of birth was disclosed by the--
appPlicant as 1;9,‘ 30, which was duiy entered ia--
the Service Revord, which Service Record was duly
signed by the applicant and witnessed by the -
Head Clerk and attested by Works Manager. Bef_o;*;e
entering the serv'ic‘e the applicant was required -
to be medically examined and Doctor exauining the
applieént also certified his age as 24 years, Thae

cirailars referred to are not denied. Arguments

placed in the para under reply will be duly met:

at the time of arguuents of the case, However it

is subuitted that the respondent no.5 g7t T M
MWMJ;L«T TSN RS g P v OV
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| Para 6(3) In reply, it is subuitted that applicant had ...
. hiuself requested for the isaue of a ceryificate
. of date of birth to be indioated in tha poleiqy
2 o | he was taking from L.I,C, The certifioate.was
issued on 22.6.?77 by the Respondeuf No.5, -
Noreover the applicant was literate, he having

signed the service record, It is also subuitted
that the applicant was medically exauined for
- the entry in the euployment and the Doctor
; cortified the age of his as 24 years. The o
applicant himslf brought the said certificate
|  and subnitted the same to .the departmuent,

D Para 6(k) Receipt of repreéentation_ dated 24,12,'87 from
| : | the applicant and reply dated 1.1,'88 sg__ntﬂ_f?y
l ' the adminstration as contained in Anuexure ‘no,
4 and 5 of the application is not denied,It is-
| - also not denied that the applicant made _anoj;her
-e representation dated 7.1.'88 as contained in
Aunexure No, 6 to the applieation. The said
| representation was disvosed off by sénding
| reply dated 19.7.'88 to the applicant. A P'%iotasta
| ‘at copy of ths maid reply dated 19.7,' 88 is_}

amnexed to this reply as Annexure No, Ca~ 10,-
| _

. Para 6(1) Denied. It is submnitted that the facts{,\m%?%

| Y~ Y rrelevant for the decision of the case. More-
ovar they are not within the knoweldge of the
responden s, neither thay were brought to the

/@Y knovwledge of the respondents by meaus of at?r
{

i‘ ey et s wbied ! Tépresen ta tion, in

i biue,
qEtaT WA, @ERERGESOIL
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emed. 1t is submitted that the Annexure No.?

Para 6(m)

to the application was never made available to

the respondents even while subuitting the
representation dated 24.12,'87 and 7.1.'88, It

is subuitted that the said documet is mot a -

reliable document, It is further subuttted that

even if the date of birth as 28, 2.' 37 is consi--
dered ha would have been of the age of 17 years
on the date of appointment om 3.9.'54 and/the
said age, the applicant would never ha_ve been
taken in the enipleyment. Having taken one ad~
ventage by stating his age as 1.9.' %0, he is

now‘ estopped frou teking the benefit of ZREEEKX

correction in
irg his age.

~ Para 6(n) Subuission of photostat copy of the 'certqf.f;_vqa.tre:
" 4{s not denied. However it has no J.egal value atd
jt could not be considered for looking into

the grievance of the applicant.

. Y

Para 6(o) Extract of Rule 145 indicated in the para is not
denied., Rest is denied. It is submitted that
the applicant was litertate at the time of
appointnm ty he having signed in his own hand-
writing in _the serﬁce recor_d, duly witnessed
and attested by the Works Man&éer. It is
@ecifoally denied that the date of birth vas
recorded at the instance of the wedicagl Doctor,
“he service record shows the date of birth as

/é"’_V 1.9.'30 as dis-e_}.osed by the applicant,

SEI%S wildAH Gldbl a1/
TP N QTRE XS5 05 TAEL



Para 6(p)

Para 6( q)

- !Pe.r(a 6(r)

Pars 6(8)

4B T4 i das el

-7-'

Denied, The date of birth entered in the
sexrvice record shows thedate of birth 'a_,s_m R

LI

1.9. X0 &g disclosed by the applicant. It is not
on the basis of the medical examination,

In reDLV'it is submitted that the opinion of -

the medical doector is a corroborative ev:.dence

.~ Am— o e e

to the one Adisclosed by the applicant on wy;ch
basis the nepry of date of birth was wade in

the service record,

In reply it is subzni t’ted ‘that the applicgpti -
was literate, Even mfterwzris otherwise he had-
come to know of the date of birth recorded from
time to t?.me' through seniority list published
and specially on 22,6.'77 when he obtained in
writing the date of birth for the purpose 9‘?_
submitting t'o LIC, Even thereafter he did ppi_:

‘make any representation, It is submitted that-

it is not open to the applicant to come at any

time to challenge the date of birth e‘ntéregi -

e -

in the Service Record which is authentic piece x

_of evidence. The case of the apvlicant is thus

even barred by time,

Denied. It is incorrect and false for the
applicant to state that he did not know of N

the recorded date of birth prior to sept/Oct.&’?.

AB already Suhnltted, the applicant was in the

L3 \Q— I.
- qater R, | eee 8

—
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know of the recorded date of birth through eep&o-i
rity list issued from time to time, Seoo;xd;y_" he |
~ specifically applied for date of birth recorded.
through application dated 23. 1.1977 (Anne:x\}_r;__e No,
Ca=3 to this reply) for sutwission to LIC and

seme was disclosed through certifioate dated - ---r

22,6,177 (Annexure No, CA-4) issued by respondent

[ no. 5 to him showing the dste of birth as 1.9.-

‘1 | | '30. The applicant also took '10311’? frou Tne ¥echy
: | : . Department Cooperative Bank Gorakhpur, N. E. Rly,
P - Fuployees Cooperative Bank Gorakhpur and N, E, RLy.
: - | Loco Credit SocietyLtd. Izatnagar, He also took-
i P,F. loan add adavences where his date of birth

“is indicated as 1.9.' 0. His assertion that he

B S ST

| did not know of the date of birth recorded in

Service Records prio% to Sept./Oct. 1987 is - -

L.

;i therefore wrong and incorrect, Phottostat copies

i §
!: | of loan on 23,7.'69 and 17/8/85 ape annexed to g
E o this reply as Annexure No, CA=11 sud @A 12, :
;} " Para 6( t) Denied. All actions taken by the adminetratiox} -
- | are according to rules ‘and procedures. No action é
violates the service rule or Article 14 and 16 ,3
l of the Constitution of India. a he applicant 1?;&.:35w ?
' [ | | been correctly retired frou- eerviceo£n attaining il
i . ghe age of supperannuation in accordance wi.th . ;

the recorded date of birth in the eerv:Lce record.

.h\‘r“"'

/@V ~ Para 75 Neods noreply. It is however submitted that the ,;
“P. wmw i ____o application is highly belated. “

cee Q




Para 8:  Needs no reply.

Para 9: Denied. The applicant is not entitled to any
relief and the application is liable to be
Lo . G8imissed with costs,

« v oEe

Para 10:  Denied, Not entitle to any interim relief as the
‘appblication itself is liagble to be dismissed.

g Para 11 to ‘

?j ‘ Needs no reply.

: 130 ' :

ditional Ple

" 14, That the applicant while entering into service

on 39.'54 gave out his date of birth as 1.9.193, which

‘ ' was also entered in the Service Record bearing the thumb
| impressicn and signature of the a plicant. The medical exa-
ming tion was also done by the Medical Officer pertaining

to the applicant and the said certificate disclosed the
- age 28 24 years, o E » |

] 15, That the a‘pp,],.i.canvt took ‘loans from time to time,
out-of which some of the applicabfon were traced ou_vt. g_f
which photostat have been annexed with this application
showing the date of birth as 1.9.' 20. |

16. : ha.t the senlorlty list issued from tme to
time also indicate the date of birth as 1.9.!' ¥, Photestat "

of the seniority l:.st traced out have been annexed with this

| /@/ . reply,

u‘izam :
JETIH qﬁﬂ Al .
it e, w27 oo 10 v
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Fermal applu ation for pensionary henefits hy the R'ulwn Servant himself,
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;\75\(«/\'\\\
AT A3 fqms oo e gET o F R T FeE

qa Hegr

fafagm, 19507fwfﬁ—quﬂﬁmrmrm frmr%
e memg‘t‘zﬁ@

I have opted for lewa) Pension Rules, 1950, Vide my option No.
dated.. . e ..which was acknowledged .. by.....

under lns No. e

2 70 o e LT ATNABE

mnwm?ﬁwwfﬁa*wamu A
T G O faig M G R B

. ddted .

F"am?’\ 2‘ QN ‘g g fﬂrf’m Fr
R - qd Fy QAT Aty
gaar f'Ti;’f ARl a”r amrrfa ¥ fay e

ﬁm*n s framw @ B ady qwﬁafﬁﬁﬁfwmwwhqmmﬁ AT T[T FLATA

ﬁwaﬂmu

I am duc to retire from service on a(lnmmg the age of retirement with effect
from........ . ..my date of birth being .......
I have formcrlv applud for pcrmmxon to retire \’olunlarnv from scrvice \uth eIcht ‘

from........ e .on completion of..

service. I lhcrcfore rcqucst that steps may

.. S - Y £
kmd]y bc takcn w:th a view to the

pensionary benefits admissible to me being sanctioned by the date of my retirement.

3. freafafye s g9 77—

Enclose the following documents :—

() T wraedy avit & 45 famd & qe

ﬁt‘mraarmr 78 ¥raed ¥ faar vmra
To 30—-&"\'0@ 4 )IT|'

(& fafama 2807-aro 11) sivrmy (vox HOAI( TreRTCeR e 70 o

ol S £ F N NE-T.
Declaration (in Form No. TMRPR 7

4 - ) regarding non-receipt of any

pensionary bcncms to which this application refers (Vide Rule 2807 R. 11).
i) T ud O AR oF M ST (31X 27) §1 SRy A Sad ¢ an i

mwwmwuﬁﬁ‘a@ml

A passport size  (3°X2") photooraph showing ful | name and designation

duly authenticated by my signature on

Qi & ot et Se e We S
@(iii) 2 g4t (F0= quqcmcﬂoﬂﬂo 10
FENATEN 1 ‘

N.E—P.

the back of it.

%) fr¥ s T AT 3 amertfeRd AT

N. 5

T i i ta 3 ecimen
I'wo slips {in Ferm No. ARPR 10 ) each con mmg s’i) 1;1'

signatures of mine duly attested.
. . . 7o Fo—e WHo 9
(iv) & st (s Heem o qTC o T oo

S8 0 ST & frae g

N.E.—P.N. 9

'Jt
K
:: 7™’ ﬂ\l

| T) ot s q‘(ﬁ?3ézdm§m% AN

Two slips (inform No. ——msmTy

) each having {sc{s of my left

hand thumb and finger impression.
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(QPPLILANT'S JOINDE“ éF“Ib“VIT)

I

!;{v'~' "

I,Itﬂari

aged ahoyt 53 Yeurs son of Srﬁ Pyare Lal

Colony, quho Bari,“ai Fasti

resiaent of 36 Hariaau

ﬂareilly, take ogth gng state gg ﬂollowq.-

P 1l  That thg deponent 14 the petitionen of thig Case angd
C Sy .

rsant with its

> ig persowally_eonve

:‘%‘l :
]/‘j 2, fhat the depoflet’lt ha% been
of

read ang €Xplained the '8
writtan statemeat/countar affidavir

gefepr ad ag CA7WS) fileq o 0 b@half of the respondent g 172
t—- a\»Nt' VA An] \WQ‘L t ' .
in thelcase and he ICplieg ;

facta

‘ Q 3¢ That gn, Cottsaty op Parag 1,2,u,4,6(ﬁ9(§)(ﬁ) 8)
Sl / R )
: 11,%0 13 of the sald Cy/

W3 need N0 reply eBcapi:
| | '




-4m

birth iﬁ the pegitioner 1 A1 card S annexed to ¢
& A7 WS

ii&@a&®egh@%} it doeg not montLon if it has been

?
recorded on the baals of employ as declaration o the

doctor! o Ceftgflcdﬁt.la thig ltry(ﬂhicﬂ appears to be

racorded ou & 11.1954) 1a based on ﬁocﬁor g certiflc

-

dated 1.9 .1934 filed with the Cﬁ/Wﬁ 1t is illegal

and unrealiabl@ as the doctor did not mdke any test to
—
d@tevmlnéie age nor the applic ant was info ad of th
. /{;y
report anc arked to coﬂfinqiﬁhe as th@ﬁ i‘zule 142
4

of Qallhay Esﬁabliahment Ceﬂa rcquirsd

It is not baseﬁ on the applicant‘s

declaratio ™ as‘h@ never made it and was not asked to-

m@he it It ig not in hig handwr lLLnﬁ and proved to be

abtested by two responsible persons and corroborated

ot
-

by the documents, It has not been recorded both in

L%

figures and words, There is nothing to indigebe that &

it has been recordeg 53¢) th; basis of applicant‘s
. ‘ ’

declqratimn.Mr. 4. Svamad did not mgke any goquirg

. ",- ,J +
in this reg from him oor did tue apmlicant-deponent
< o ke
dizcloge his aate'of bixth wsen the lorks Manager
° ) - o4
| v @

ghpi H,8,Kapur ,shrt Kapur was ant vres cnt when We
coplicant signed or thumb mefed 1t, Mostjprobably
this entry hgs beetn carclessly and hﬁrr{&a&y mgde on
the basis of doetorfs certificate in an 1llegal

\-—74523____ manner.The doctors ggid ceztiflcuce is unreliable ard

not b@ll&f wW?&&&ﬂ i the gbgence of requisite tests,
B Y R e S P R e s L o

b\\ ‘W"W‘Af)
%5‘.‘\!‘::)”‘;‘“&“ \a\mgw&;»m MYVWM v Lt o v, - Z | !
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That the coutents of purd Gﬁg)of thh CA/WS are denled

e

The applic ant did not make any dis OlOSUEG as alleged,.
Y "{ i ‘ : ' ,
The doctor has not given the report as to epplicants’
age qfttr con&uctiﬁg any rcnuisit@ test of og ciﬁlcd-

tion of bonés,'exahinaﬁiom of teeth ete,His report ie

1s merely regarding fitness for employment znd

nothing else,The ﬁ@@maliﬁieg to bagse it on medical

A

report have not been observed,The service record

fineluding the '4'Card was not shown tc the appli cant

-

and his signature obtalned after every five year

‘gecording to rules to ensure the guthenticity of its

contenta, L

That the contents Of‘maia b(i3 of the C4/WS are
ot admitted gs writton.lhe appﬁicent is an Ll?it&;mu
: AR Ty - — C.
te simple mal, ihc certififvete % was not Wmmﬁ ta
| ‘ | A el 1
out to the gpplicant snd given to himlhe eould not

know its cdwtentS.Thebséniority lists were also not

’ or
given o-r explained te him and he could not/did not

understand their contemts or their import,Hence no

guestion of mgking objections to them arises,

That the contentd of para 6(h)of C&/S are not
- L b\ A
qdmittea as written,The dgpllcéHWMs*or pension and

commutation Aanexures Ude8 and Ca.9 merﬁ*filled by

P
the ofiica clerk, of the petitlmuvr is 1llitcrate,unc



G
its contents ®2 were not explalined or read to himHe

C i
merely sigued it gt the iuostance of clerk concerned for
~

penision, ete, as he was socou goang to be retired JHe dig

not know that his date of birth was w&itten_in ita,

The office has Wi thout infoming the applieaf/jsuo mito

' e ) LY,
filed the aate of birth from the record, which =] bcing
chgllenged from long mm it and the a‘ayllcant has J@'

g
V), wh@a wztharawa hig chalLenge since then asvyet.

10- That the coutents of pars o(i)af the G @/hu are not

simitted as writfen tho corrrsnonalnv para of the

“application is r@it@rat@d.
EL//,h%f%ﬁﬁiz/wwizwﬂﬁﬁwﬂfit ig wrong that the dgte of bipth h§~

has been entered on the basis of any declaratxoﬁ by the '
depanént or witnegsed by the mead & Clerk and the Work kg '
Manéger. it h#s'nnt been dlséiosea who has writtenzgi\\_;
éhis éaﬁ@; None_of the gaid wiﬁﬁasses hés giveﬁ any affia
davit ia this case,The épplicant was ndt at &1l questicne
-4 &n this éoint at thgt fHime, Ehis entry has been made
bn the basis of dector's unrpliébla report and without
necessary fermglities %@ informing the employees ef

such & report as to age, dpplicant's signéture was taken

- : e
without informing him of tho contents as he caquead or

wrifé except making the signature,

3 . ,____Z/\




- 11=

9 : and,the applicant was employed as ClaBS-IU'employééJJ

18

14,

"v 7‘.
o

Thac the CUUE@th of paras 6(3)(1)0f the GA/MQ

are dpnied subj@ct to- above asaertious.

That the contents of para 6(m)of the Cq/db are denled

and thmse of the application are rexterdted The

. applicant does not wish to teke éouble advantage as £

the opposite oarﬁiaé'wefe not péﬁﬁieular ébﬁuﬁ the
mlulmum é & at the time of appointmant@ in those days
wha& é; aooeafé from para 5 above and Annexure Rl

™~
without cgring far hig abe as he was ver? strong‘&
§£T54§ in +ho disch&rge of hisg duties,aq was i'*f;

needed.

~ ' gkl

Ld'bmw ,V‘f C. .

That the contant« of para b(ohare not a@mint~d If Lﬁ%ﬁ

b&l/\

appli cant was taken to EH% literate tﬂan h;a date Df L

birth in ‘ﬁ’Carﬂ dnnexure Ci-1 must have been had re-

[ .

copded in hlw handwrihing. It is nnt in the

#

apnllcant handwritlng bt of s vﬂibndy else,The

serviee record gs to aate of blrth Lq WEong aﬂd

ill@ﬂ&lly Maintalned dﬂd recorded, Thig date has

'not been 1ad corroborated by any recoxd or aff1dav1t

A

PR
[

Thgt eoatent of,para 6(p)6q)(r9 are denied,The

—

a3

apwlicdnt is &iﬁitnr&tc.fhe alleged seniority

v

lists were never brought tc the notice of or e%vldidec
L Y

to the ap,liscszut depohent and hence could not:by’.ﬁﬂﬁ’

objected, A ' R




-8'.
.15.: .That the cant@ﬂt; of parag 6(0) are denied, The
by the §pplieant but by the clerk concerued in the office
~ and merely the signatures of the applicant who ig 11literate
/

were obtalned without reading or expiainfng the contents to

to him, The guplicant did not know that his dagte of bipth

. | _ | |
; was entered in 1, WMue voceds cam wik Adivimihie Mo Ao
' W s, Rl , W

16, That the contents of paras 6(t3(7)(9)(10) are denled, Thig
i e ’ St - : .f ; .( ‘y '/\, I ESY

application is within time ,

17, TﬂﬁL aduit iongl pleas contained in parah 14 to )1 of uhe

€4/WS are repetitions of the previou; ogrés. They are
éénied subjeét to above é- sertions and the dll@?&tiﬁns -
in the %p?llcdﬂlﬂﬂ. The applic;nt nevew concealed hig 5
Hather he,was t%ﬁen in service due to his smartness like

other persong withaut éaring for hia aga.“e is not tdxing s

double benefit,Rather h;s early ugc hda been eyplolugd -

A

and now he 1§ being <given double d;sadVdnt&g@.ﬁe did not

move for correction OJ Qate of bir*h earlier as he was ot

&..

\ . -
informed of ites earller.ﬂe/b illitrrate cau}d ot
gmard.his interest &k gatiapactOLil and has been

% .
LITAgally eVplOLLea and kept in dark chnl dats of bipth,

;ﬁ'i____éi;}—~' Hig iiiiteracy Nas beeu takeﬁ undue sdyantage of by the
ggf(/CJ@) | H

opposite parties

[V
Y
j&r’
I
=
R
N Db - . B e



18 That the counter affi&avit/wwitten tdtemant ig fit

- to be rmjwctﬁd as not verified paravise &ad dccordi

- to law,
Lucknow,&ated
May & , 1920 Deponent

oy “i

Verificgtion

I Itwari, the denonent, abova naned, do
‘hprebw verlfy thau the euntentﬂ of paras 1 to 18 of thils
afﬁdavit are true to nmy @mmcﬂ. knwlcme.ﬁo part of it is

fdlS@ aﬂd nothing mater;al hag been coﬂcealed,,o help me God.

“

signed gnd verified this § day of Hay
1900 in the court compound at Lucktow, : . —
Lucknow,dated ' QJQ

May Y 1990 :
. 1 Depote nt

I ideni fy the deponent uwho has bibned before me,

j t“‘nmg, f‘;ﬁ’: .
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